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BEFORE THE NATIONAL GREEN TRIBUNAL 

O.A. No. 181/2023 

CENTRAL ZONE BENCH, BHOPAL 
 

IN THE MATTER OF: 

 

HARI MOHAN MISHRA   …APPLICANT 

 

                                                        VERSUS 

 

STATE OF M.P. & Ors                                   …..RESPONDENT(S) 

 

INSPECTION REPORT ON BEHALF OF MP PCB 

 

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:- 

 

1. That, the instant petition pertains encroachment on the public land 

which is recorded as pond being Khasra No. 1323, 1324, 1325/1, 

area 29.78 hectare known as Puraniha Pond located in village 

Bedachh, Tehsil- Jawa, District- Rewa, Madhya Pradesh. 

2. That vide Order dated 14.12.2023 in the present matter this 

Hon’ble Tribunal passed the following directions:  

" 8. We deem it just and proper to call a report on the matter in 

issue in present Original Application, from a Joint Committee 

consisting of :- 

i. One representative from the District Magistrate, Rewa, M.P. 

ii. One representative from the Municipal Commissioner, Rewa, 

M.P. 

iii. One representative from the State Pollution Control Board, 

M.P. 

9. The Committee is directed to visit the place, examine the 

records, identify and demarcate the pond, the demarcation must 

be done by way of fixing the poles around the pond and then to 

take necessary actions. The committee has to take necessary 

actions against the encroachment and to ensure that in case of 

encroachment it must be removed according to rules. Factual and 

action taken report be submitted within four weeks. The State 
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PCB will be the nodal agency for coordination and logistic 

support. 

10. The report in the matter be filed by the Committee through 

email at ngtczbbho-mp@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image 

PDF." 

 

3. The committee was duly appointed in the present case with 

Regional Officer, MPPCB, Regional Office Rewa on behalf of 

MPPCB and the SDM, Tehseel Jawa, District Rewa on behalf of 

the Collector. However since the SDM was on official leave from 

10.01.2024 for a period of one month, Therefore the present 

report is filed as inspection report on behalf of MPPCB.  

 

4. The revenue officer currently in charge of the SDM office, Jawa  

had ordered the Tehseeldar Jawa for proper demarcation and 

removal of encroachment from the public land on 15.01.2024. 

Subsequently the Tehseeldar has issued notices to the encroachers 

and initiated proceedings under Section 248 of the Madhya 

Pradesh Land Revenue Code, 1959. Thus the process of removal 

of encroachments is underway. The documents related to the 

same are annexed as Annexure A-2.  

 

5. That the MPPCB Officials were unable to collect the samples for 

laboratory testing of water from Purhina Lake, Jawa, District 

Rewa since the water in the lake has dried up. The photographs of 

the site taken during inspection are annexed as Annexure A-3.    

 

6. That the Hon'ble Tribunal may take this interim inspection report 

on behalf of MPPCB on record. The Board further humbly 

submits to file the further action taken report after the process of 

removal of action is completed.  
 

 Date:    23.01.2024 

Place: Bhopal                                                                 Submitted by MPPCB:- 

          
         Through Counsel   

        Adv. Parul Bhadoria 
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ANNEXURE A-1 

yOUT 6. 3Ì.y. A. 181/2023 (ft. s.) sfrHIET T faE H9. 

fMUT fi 09.01.2024 

UE fo al T¢I 3636/faf//aftat/ 2023 47ra fih 20 

fl 3TNIi 1323 rGhI 1.388 YR ET H.A. YITA, 3TRTT 1. 1324 G�T 4. 

501 BuR AItS H. YRA YA 3TRIG0T T. 1325/1 roT 6.123 eu TTS 
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1324 3fShHUT HT, 3TRI . 1323 20 ti T 3TqTRÍY Hcþ|H GON 

1325/1 À 04 ufi T 31qiîs HoH f 02 ygc ÌH, 3TgY T 02 
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gGTT) HRI 6. 1323,1324, 1325/ 6aT 29:78 30: tvire T 

Rgionaio tpnControiBOArd 

ewa (A.P. 
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5.2o)/3T0T/2024 

forolrrar (HOTo) 
tay-TTH GT8, 31TNIolT . 1323, 1324, 1325/1 VGqT 29:78 yoG. H 

16//24 

87 

f5 UT STS ) 3TTNTst . 1323 Tp qT 1.388 . T HOVOTIYA, 1324 hqT 

1325/1 
4.501 

1324 31ftso4fuT 1T 31TNIf i. 1323 20 qftri I 3I|GIRf� Ho 

1325 /1 4 fT aT 3ITATÍs Ho|4 f 2 ygo ft.,31rfls q 2 

qosF0/ 201 / 31T06T0/ 2024 

uftftf-
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